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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

MONDAY ,THE THIRTIETH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 27018 OF 2024

Between:

AND

,|

2

Banothu Mounika, D/o, Banothu Lakshman, Aged about 20 years, Occ.
Student, Res. H.NO.9-29, Akula Thanda, Narsampet Mandal, Warangal, T. G-
506132 

...PETtrtoNER

The State of Telangana, represented by its Principal Secretary, Medical and
Health Family llfis Department, Secretariat Buildings, Hyderabad
Kaloji Nararayana Rao University of Health Sciences, represented by its
Registrar' warangal 

...RE''.NDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in

the nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not considering the petitioner request for online

registration for admission into MBBS/BDS course under Management Quota B

and C Category in next phase of counseling for the academic year 2024-25 as

illegal, arbitrary, unconstitutional and consequently direct the respondents to

consider and permit the petitioner to upload online application for admission into

MBBS/BDS course under Management Quota B and C category for the academic

year 2024-25 in next phase of counseling



lA NO: 1 OF 2024

Petition under siection 151 cPC praying that in the circ rrnstances stated in
the affidavit file,d in s rpport of the petition, the High court rr ay ce pleased to

direct the 2nd rr:sponoent to consider the petitioner request fc r online registration

under Managenrent Q tota "8" and "C" Category for admissrcn into ttIBBS/BDS

course in the nr:xt phi: se of counseling for the academic yee r 2024-25, pending

disposal of writ roetitior

Counsel for the Petitic ner: SRl. ABDUL KABEER

counsel for the Responrlent No.1: Gp FoR MEDICAL HEALTH FAl,llLy WELFARE

Counsel for the Resp.ndent No.2: SRI G. RAVI REp SRI A. FRABHAKAR RAO,
sc
SC

The Court made the foilowing: ORDER



THE HON'BLE THE CHIEF JUSTICE AIOK ARADHE
AND

TIIE HON 'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No.27O L8 of 2o24

ORDER: Per rhe Hon'bte rhe ChiefJt$trce Atok Aradhe)

Mr. Abdul Kabeer, learned counsel for the petitioner

Mr. R. Nagarjuna Reddy, learned Assistant

Government Pleader for Health, Medical & Family Welfare

Department for the respondent No.1.

Mr. G.Ravi, learned counsel representing

Mr. A. Prabhakar Rao, Iearned Standing Counsel for the

Kaloji Narayana Rao University of Health Sciences

(hereinafter referred to ds, ,,the University,,) for the

respondent No.2.

2. With the consent of the parties, the matter is heard

finally.
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3. In Lhis r' rit petition ' the petitio ner ' inter ru li'r ' has

praYed fc r the ollorl 'ing relief:

'liot thc reasons stated above' it is prayed that

thrs Ilor'lllc Court may be pleased to issl-r( an

ap'propri' ti: rvrit, order or direction' more partict lerlv

one in tI e nature of wr1t of maldamus declarin 1 Lhc

a(:tion ' l the respondents particuiarly l-he 2"d

rcspondrnL in not considering the petitioner reluest

for onlir: : registration for admission into MBBS 'EiDS

course I n der Management Quota "8" & "C" Cat :6iorv"

uncler ir uext phase of counselling for the aca( lemlc

y:ar 20 )'4-25 as illegat' arbitrary' unconstitu -irlnerl

and cor scquently direct the respondents to colrsidcr

ancl pcl nit the petitioner to upioad online appli ;atiorr

f:r acl ntssion into MBBS/BDS course rt-rdr:-.

l{anagc r}ent Quota "8" & "C" Category undcr f:r thc

zrcaden- c year 2024-25 in next phase of coun;ellinll

irnd pa ;s such other order or orders as this F o eblt:

tlourt I lzry deem fit and proper in the circums :ances

,lf the ( ase."

4. Learnerl counsel for the petitioner sutrrlitted that

inadvertenth the petitioner could not register f lr admission

into MBBS/ IDS course under Management Quota "B' and

"C" categort':s Therefore, the University is n' rt permittrng

the petitionr r to seek "d"fY^ 
under Managerner-it Quota

for "B" and "C" categorles He further submitted that the
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petitioner be granted liberty to submit a representation to

the University and the University be directed to decide the

said representation in a time bound manner.

5. Learned counsel for the University submitted that the

last date of registration was 23.Oa.2O24 and thereafter,

merit list has been prepared, which shall be published at

the time of indicating the web options. However, it is fairly

submitted by him that in case the petitioner submits a

representation, the same shall be dealt with by the

University in accordance with law.

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ petition is disposed of

with liberty to the petitioner to submit a representation

before the University with regard to her grievance. Needless

to state that in case such a representation is made, the

University shall decide the same within a period of two (2)

days thereafter. It is made clear that this Court has not

expressed any opinion on the merits of the matter.
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Mi,scellarteous applications pending' lf any' shall

stand closed. However, there shall be no order z s to ':osts'

^331;t^'^1?'Jlti6R=^'l//TRUE COPY//
sEcTIol'l%FFICER

To, 1 The State of 1e angana, represented by its Principal Sec etary Medical and

' rl""rrin?;rity it' i. deprtt,'ent' Secretariat B^uildings Hyr lerabad

, ii;t; I'i;;;ii'va,,, nrb uniuei"ditv ot Health sciencbs r6J r.sented bv its

I pu;$fnrt,'f,:s*margp;*;69i,1{* iu?, o*= n,nn
" coJritoi'tiL st;rte of Telangana at Hyderabad [oUT]
6. Two CD CoPies
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HIGH COURT

DATED:3 010911'-024
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ORDER

WP.No.27018 of 2024

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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